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to voting, it is for no. That is a
peculiar proposition indeed. I would
request him that since he is really a
friend of the working class he should
accept this, He should join with us
on this issue of provident fund, I do
not want to repeat the same thing
again and again and the same argu-
ments. My point ig this. Unless and
until you specifically and explicitly
have the word provident fung inclu-
ded, I am afraid, it will not help the
workers because they are not in a
position to go for endless litigation
and so on, They are not that part of
society who have the money to put
into the pockets of those people who
help to create ang proleferate black
money in- this country. Therefore if
you really want to prevent further
inflation and further increase in
black-market you must accept this
amendment. :

Now I come to the next amend-
ment, No. 96, For the next clause
the Minister has himself come for-
ward with an amendment, which we
are supporting, that is to clause
15(1), On the same lines I do not
understand why -he cannot accept
this amendment of ours which amend-
ment is to the effect of saying “deduct
money before paying ‘compensation
to the employers.” All the time you
have been saying “Where do I find
money? It rung into crores” and so
on,"In your own amendment, you
say that workers will. have priority
for those dues, I draw your attention
to your own amendment. Why clp
you not bring an amendment to this
Clause on the same principle? That
is our submission, The employer has
already got fabulous profits and you
are going to pay him more as com-
pensation, over and above what he
has already stolen. The worker should
e given his dues which he has earn-
ed by the sweat of his brow. He
performs the national duty of mov-
ing the wheels of industry, te con-
tribute his share to national deve-
Topment and progress. I request you
ie "accept ‘these amendments;
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STATEMENT RE. REVISION OF
WAGES IN COAL INDUSTRY
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THE MINISTER OF ENERGY
(SHRI K. C. PANT): As the Hon.
Members may be aware of a compre-
hensive revision of the wages in the
coal industry was last made in August
1967 on the basis of the accepted majo-
rity recommendations of the Cemntral
Wage Board for the coal mining indus-
try. After the nationalisation of the in-
dustry, at the instance of thc Central
Government a Joint Bipartite Nego-
tiating Committee consisiina of the
representatives of the Central Trade
Unions and the managcmements of
the coal producing companies was set
up in August, 1973. The Commitiee
has been holding its (eliberations
since then. I am happy to report that
the Committee has now reached ‘an
agreement.

In view of this Agreement the
Trade Unions have withdrawn the
notice for an indefinite strike in the
industry with effect from 16th Dec-
ember, 1974.

The Agreement will benefit about
five and a half lakh workers in the
coal industry.

The Members will appreciate the
strategic position that the coal indus-
try occupies today in the country’s
economy, particularly in the context
of tihhe energy crisis. After nationali-
sation, the Government has assumed
direct responsibility for a massive in-
crease ih' coal production, from- the
level of .78 million tonnes in, 1973-74
to 135 million tonnes by the end of
the Fifth Plan. The = Trade ‘ Union
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leaders have assured me that with this
agreement the workers will give of
their best and cooperate fully in rais-
ing coal production and productivity.

I welcome this assurance.

ot Tiee qt® (gordam)
AT W GAGA & 0§ §@ &
a0 & wod avr IAe AR ¥ Ty Rk
w1 §%q & @ra sarg ) o a7 faw
aftrw ¥ ag SAwlar oAT §, w7 g
& A9gE A & gfagm & o o
Frgd wearm e §, IuF faa & gag
¥ gaFr awrf v £

e

1748} hrs.

SICK TEXTILE UNDERTAKINGS
(NATIONALISATION) BILL~contd

Clause 14 (Employment of certiln’

employees to confinue)—contd.
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